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Misc. No,2421/95 & 2419/95
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4.1,96 , , i
Hon'ble Mr S.Das Gupta,~.M.

Misc., Applicetion No.2421/95 has been moved by the
learnec counsel for the spplicant seeking restoration of the
originel applicetion which was dismissed in default vide
order dated 28,8.,95. In view of the submission made therein
the order dated 28,8,95 is recalled and the is restored to its
original number. |

~

2 ~ The order sheet discloses that on 23,6.94 when the case
came up for admission for the first time, theylearned counsel

for the applicaent was directed to file Supplementary affidavit

for placing relevant documents regarcding over-time working

of tne applicant, The applicant has filed Misc., Application
No.,2419/95 enclosing certified copies of duty chart from l6th

day of July 1980 onwards. From the entries, it is not clear,

how many hours the applicant was made to work on the variomws

dates for which entries have been made in the duty chart.

Moreover, the claim for over-time pertains to the period from

1977 to 1992, The applicant states that he made representation

for payment of over-time on 21,4,92, The presemnt application i
having been filed on 3.5.94, is beyond the period of limitation. %
Subsequernt, representations stated to have been made can not

extend the period of limitation.

3, I have considered the application carefully. Though
it is barred by limitation, in my view the ends of justice
require that the respondents should decide the representation

“

of the applicant, The apnlicant mey communicate this ordef ‘to
the respondents alongwith a copy of the representation and
the respondents sha'l consider and take appropriate action
thereon, in accordance with extamt rules, within a period of
three mormths from the date of receipt thereof. In case, no
paymernts are to be made to the applibant, decision may be

communicated to him by & speaking order,

4, This application is disposed of with the above direction

in limine,

&



